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v

Central
Central Administrative Tribunal
Principal Bench, New Delhi

CP No.135/95 in
OA No.2631/93

New Delhi this the 21st day of August 1995,

Hon'ble Mr A.V.Haridasan, Vice Chairman (J)
Hon'ble Mr R.K.Ahooja, Member (a)

S.C.Seghal
R/o0 MG-1/18 Vikas Puri
New Delhi. -+..Petitioner

(None present)
Versus

1. Shri P.P.Chauhan
Cbief:Segretary
Govt. of National Capital of Delhi
Delhi-54,

2. shri Narinder Kumar
Joint Secretary (Services)
Govt. of National Capital Terriroty of Delhi
5, Sham Nath Marg
Delhi-7.

3. Shri G.S.Patnaik
Director
Dte. of Education
Govt of National Capital Territory of Delhi
014 Secretariat, Delhi. - --Respondents.

(Through Shri Jog Singh, Advocate)

ORDER (Oral)

Hon'ble Mr A.V.Haridasan, Vice Chairman (J)

of Education by which it hag been made c¢feay tiat - e payeent has been
made t¢ the Eetitioner ag direcied. Uneler the circumstaucps/ fince thee
directicns are showm te have been substantial]y'c:mzﬂied with, we Adi smiss

this € ang Cischarge the. retice issved to the respordents .

(A.V.Haridasan)
Vice Chasirrir: ()



